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Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte NationaI Green Tribunat,
Principat Bench,
New Dethi.

No: J KPCC/NGT/OA 566-2024/26/ ?.{ q 3
to.

Dated:- SToz-Lo>L

Sub:-Repon on behatf of Jammu and Kashmir Potlution Control
Committee pursuant to Hon'bte National Green Tribunat, order
dated 05-07-2024 passed in OA No. 566/2024, titted ,'Manzoor

Ahmad Mir V/s Union Territory of Jammu & Kashmir".

Sir,

ln comptiance to the directions of Hon'bte National Green Tribunal.,

Principat Bench, New Dethi order dated 0s-o7-2024 passed in oA No.

56612024, titted "Manzoor Ahmad Mir v/s Union Territory of Jammu &

Kashmir", the report of the J&K Pottution Control Committee is submitted

herewith.

It is therefore, requested that the report may kindty be taken on

record and p[aced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above.
A

/tt-'-
(Dr. R. GflOinath) tFS
Member Secretary
J&K PCC
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Before the Hon,ble National, Green Tribunat
Principal Bench, New Dethi

OriginatAppl.ication No. 566 ot 2024

IN THE MATTER OF "Manzoor Ahmad Mir V/s UT of J&K".

Report on behal.f of Jammu and Kashmir portution controt committee
pursuant to Hon'ble National Green Tribunal, order daled os-07_2o24
passed in oA No. S66l2o24,titled "ManzoorAhmad Mirv/s UT of J&K',.

Background:

That the Hon,bte Nationat. Green Tribunat vide Notice dated
05-07-2024 in OA No. 566 ol 2l2ldirected as foU.ows: _

"ln view thereof, we constitute a joint committee comprising Deputy
commissioner, Baramuilah and Jammu & Kashmir pottution controt
C o m m itte e ( h e re i n afte r ref e rre d to a s,J Kp CC' ).
Nodal agency will be JKpCC for coordination and compliance.
The said committee shail vrsit the srte, couect rerevant information and
if finds vioration of environmentar raw and/or norms, take appropriate
remedial, punitive and prohibitory action in accordance with taw after
giving opportunity of hearing to au stakehorders, within two months.
With above directions, this originaL appticationis disposed of.
A compriance report shatt be submitted by the said committee before
Registrar Generar of this Tribunat and if any further order is necessary
Registrar shau place the marter before the Bench for further
d irections."

ln comptiance of order issued on 05-07-2024 in oA No. 566 0f 2024 by the
Hon',bte Nationat Green Tribunat, the report of the J&K pottution controt

Page 1 of 4

Status Report:

Committee is as fottows: -
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1 That Deputy Commissioner Baramutla was intimated that Regionat

Director J&K PCC, Kashmir shatt be representative of J&K pCC as

member of the committee vide No. JKpCC/So./OA566-2024124/A4O_

341; dated; 13.07.2024 (Copy enctosed as Annexure 1) fottowed by

reminder vide No. JKPCC/Sc./OA566-2024/24/267-268; dated;

29.07.2024 (Copy enctosed as Annexure 2).

That Committee report was submitted by Regionat Director J&K pCC

Kashmir vide No. PCC/RDK/PS/2024/546-548; dated: 28.08.2024

(Copy encl.osed as Annexure 3). Hightights of the report are as

under:

i. The site used by the Municipat committee, pattan for dumping

of garbage is not a designated tandfitt site for disposat of sotid

wa ste.

2

lt.

t.

of soit.

That directions were issued to the Executive Officer, Municipat
committee Pattan for vior.ation of Sotid waste Management Rutes,

The site is approximatety 100 meters away form the residentiat

area with 04-05 residentiat house very ctose to the dumping

site inctuding the house of the petitioner.

The site is an open area without any fencing and does not have

a secured entrance thus has an easy access to stray animats.

A tocat Nattah ftows near the dumping site and water suppty

pipes pass through the Nattah.

Waste is not segregated at source and att the garbage/sotid

waste generated within the municipaL Limits of MC pattan is
disposed off un-scientificatty at the site. FouL smett was

emanating from the site.

Garbage at the dumping site was found covered with fresh l.ayer

.)
o
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201 6 vide No. JKpCC/N GT/566_2024t1 491-99; datedi 04.12.2024
(Copy enctosed as Annexure 4).

That repty to the directions issued by J&K pcc was made by Executive

Officer, MC, pattan vide No. l"lClptnlG/1740_41; dated: 17.12.2024
(Copy enclosed as Annexure S). Hightights of the report are

summarized as under:

i. There exists no SWM facitity at MC pattan and matter regarding

identification of tand for estabtishment of swM facitity is under

consideration.

ii. Dumping of garbage at rqbat cotony pattan near u-turn has

completety been stopped and area has been covered property

by fresh soiL.

Segregated waste

Baramu[[a in the absence of non-avaitabitity of SWM facitity at
Patta n .

iv' Timeline for removal of waste from the rqbat cotony witt be

taken up with the Directorate of Urban Locat Bodies Kashmir

through bio-remediation.

That Environmentat Compensation was tevied upon Executive
officer, Municipat committee pattan for the said period of viotation
vide order No. 'l 1 JKpCC ot 2025 dated: 16.09.2025 (Copy enctosed
as Annexure 6).

That Deputy Commissioner Baramutta has been requested to get the
Environmentat Compensation recovered from the Municipat
Committee Pattan vide No. JKpCC/N Gf/566/2024/1542_44; datedi
11.11.2025 and No. IKPCC/NGT/S66/2024t26/2194; dated:
04.02.2026 (Copies enctosed as Annexure 7&g).
That Regionat Director J&K pcc Kashmir was requested to share the
comptiance status of directions issued to Executive officer Municipat
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committee pattan vide No. JKpcc/sc ./0A-566-2024/26/2145; dared:
27.01 .2026 (Copy enctosed as Annexure 9).

8. That Regionat Director Kashmir has submitted status report vide No.
pcc/RoK/LS(NGT)/OA_566_2024/2026/52_53; dated: 02.02.2026
(Copy enclosed as Annexure 1O). Hightights of the report are
summarized as under:

i. No fresh sotid waste has been dumped at the said site.
ii. MC Pattan has covered the area with soit.

iii' sotid waste generated within the jurisdiction of MC pattan is
being transported to Jetty, Baramuu.a for disposat.

9. That Executive officer Municipat committee pattan has been issued
further directions vide No. JKpcc/sc./o A566-2024/26/2265; dated:
20.02.2026 (Copy enctosed as Annexure 1 1).

fuayec

ln the premises, it is therefore respectfur.ty prayed that the report may
kindty be taken on record before the Hon'bte Nationat Green Tribunat for
consideration.

Dr. R.

Memb
J&K PCC

pinath, IFS

Secretary
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Jammu and Kashmir poltution Controt Committee
i'xx",'J''^Hil*Eilli:"ltfl 

ft ,Li,:i:a;ll,il[{*i,,::r,.,Tet _ 01 91_2476

llon'blc NG'l illatrer
o,A.642 t 2$24

Deputy Conrnrissioner,
Baranrulla

No' IKPcc/s c./oA s66-zoz4 /z4FJt{o - Jtrl Date: l$ -oz-zoz+

sulr: Hon',bre Nationar Green Tribunar, order dated 05,07.2024 inoA No,566/202,4 titred "Manzoor Ahmad Mir vs ur of f&K,,.

Sir,

With regard to the subject captioned above, I am to convey that Hon,ble
NGT in case of o.A No. s66/2024 titled ,,Menzoor 

Ahmad Mir vs ur of J&K"
(copy enclosed) has issued directions as under:-

"The grievance is that Municipal Committee of Pattan is dumping garbage
illegally in the vicinity of lqbal Colony near U turn, Pattan, Kashmir and thereby
damaging Jlora, fauna and environment in general, in the areq concerned and
also causing health hazard to local residents.,,

"ln view thereof, we constitute a ioint committee comprising Deputy
commissioner, Baramulla and Jammu & Kashmir Potlution Control Committee
(hereinafter referred to as ,JK\CC,).,,

"The said committee shall visit the site, collect relevant information and if
finds violation of environmental law and/or norms, take appropriate remedial,
punitive and prohibitory action in accordance with law after giving opportunity
of hearing to all stakeholders, within two months.,,
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"with above directionq f/rrs original appltcation is disposed of,"

In tltis regard, I attt to cotrvcy that Regional Director ]&l( PCC Kashmir,

shall be representative of'J&l( pcc as Mernber of the committee.

Yours Sincerely

Member Secretary tal ;copl' to tlte Regional Director, Kashmir for information & necessary action.
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te) orcl-iqlaszl. marl - membersecretaryjkspcb@gmail com

Hon'ble NGT Matter
o.A. 566 / 2021

Deputy Commissioner,
Baramulla

No. fKPCC/sc./o As66-2O24 /24/L6+'2SB Datet/Q -O7'2O24

Sub: Hon'ble National Green Tribunal, order dated 05'07'2024 in OA No'

566/}Ozltitled "Manzoor Ahmad Mir Vs UT of I&K"
Ref: JKPCC/Sc./OA- 566-2024/24/s40'341; dt' 13'07'2024'

Sir,

WithreferencetotheletterNo'IKPCC/Sc'/0A'566'2024/24/340-341;

dt. 13.07.2024,on the subject captioned above, I am to convey that f&KPCC has

nominaied Regional Director, Kashmir as member of the Committee

constitttted by H'NGT vide order dated 05'07'2024, and to collect relevant

informatiottinrespectofviolationofenvironmentallawand/ornormsin

compliance to the directions as above, a feasible date may be shared with this

office, as tl.re compliance is to be filed before by or before 5e of September'

2024

Yours Sincerely

z6LAry
. r, Ghansham Singh JKAS

|Xrrnemuer 
Secretary 

aq.i )+
copy to the Regional Director, Kashmir for information & necessary action.

Jammu and Kashmir Pollution Control Committee
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspch@gmail.com

0191 -2472881,247692s

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Executive Officer
Municipal Committee
Pattan.

No: IKPCC/NGr/566-202411'|Q I - qg Date: ? - t2- 2024

Sub:- Violation of Solid Waste Management Rules, 2016 by Municipal
Committee, Pattan.

Ref:- O.A No. 566 of 2024 titled "ManzoorAhmad Mir Vs [/Tof ]&K.

1. Whereas, disposal of Solid Waste is primarily regulated under the following
Rules / Act:
a. Solid Waste Management Rules, 2016
b. Plastic Waste Management Rules, 20L6
c. J&K Non-biodegradable Material (Management, Handling and

Disposal) Act,2007

2. Whereas, Rule 15 of the Solid Waste Management Rules, 20L6 prescribes the
duties and responsibilities of the local authorities and village Panchayats of
census towns and urban agglomerations, which are reproduced below:

15. Duties and responsibilities of local authorities and village Panchayats
of census towns and urban agglomerations. - The local authorities and
Panchayats shall;

(a) prepare a solid waste management plan as per state policy and
strategy on solid waste management within six months from the
date of notification of state policy and strategy and submit a copy
to respective depaftments of State Government or Union territory
Administration or agency authorised by the State Government or
U nion territory Admi nistration;

(b) arrange for door-to-door collection of segregated solid waste from
all households including slums and informal settlements,
commercial, institutional and other non-residential premises. From
multi-storage buildings, large commercial complexes, malls,
housing complexes, etc., this may be collected from the entry gate
or any other designated location;

(c) establish a system to recognise organisations of waste pickers or
informal waste collectors and promote and establish a system for
integration of these authorised waste-pickers and waste collectors

to facilitate their pafticipation in solid waste management including

door to door collection of waste;

w
L-^^IJ

b--
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(d) facilitate formation of Self Help Groups, provide identity cards and
thereafter encourage integration in solid waste management
including door to door collection of waste;

(e) frame byelaws incorporating the provisions of these rules within
one year from the date of notification of these rules and ensure
timely implementation;

(0 prescribe from time-to-time user fee as deemed appropriate and
collect the fee from the waste generators on its own or through
authorised agency;

(g) direct waste generators not to litter i.e throw or dispose of any
waste such as paper, water bottles, liquor bottles, soft drink cans,
tetra packs, fruit peel, wrappers, etc., or burn or bury waste on
streets, open public spaces, drains, water bodies and to segregate
the waste at source as prescribed under these rules and hand over
the segregated waste to authorised the waste pickers or waste
collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with
sufficient space for sorting of recyclable materials to enable
informal or authorised waste pickers and waste collectors to
separate recyclables from the waste and provide easy access to
waste pickers and recyclers for collection of segregated recyclable
waste such as paper, plastic, metal, glass, textile from the source
of generation or from material recovery facilities; Bins for storage
of bio-degradable wastes shall be painted green, those for storage
of recyclable wastes shall be printed blue and those for storage of
other wastes shall be prlnted black;

(i) establish waste deposition centres for domestic hazardous waste
and give direction for waste generators to deposit domestic
hazardous wastes at this centre for its safe disposal. Such facility
shall be established in a city or town in a manner that one centre is

set up for the area of twenty square kilometres or part thereof and
notify the timings of receiving domestic hazardous waste at such

centres;

(j) ensure safe storage and transportatlon of the domestic hazardous

waste to the hazardous waste disposal facility or as may be directed

by the State Pollution Control Board or the Pollution Control

Committee;

Page 2 of 10
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(k) direct street sweepers not to burn tree leaves collected from street

sweeping and store them separately and handover to the waste

collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers and

waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and flsh

market on day to day basis and promote setting up of decentralised

compost plant or bio-methanation plant at suitable locations in the
markets or in the vicinity of markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-

lanes daily, or on alternate days or twice a week depending on the

density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of
street sweepings and silt removed from surface drains in cases

where direct collection of such waste into transpot vehicles is not

convenient. Waste so collected shall be collected and disposed of
at regular intervals as decided by the local body;

(p) collect horticulture, parks and garden waste separately and process

in the parks and gardens, as far as possible;

(q) transport segregated bio-degradable waste to the processing

facilities like compost plant, bio-methanation plant or any such

facility. Preference shall be given for onsite processing of such

waste;

(r) transport non-bio-degradable waste to the respective processing

facility or material recovery facllities or secondary storage facility;

(s) transport construction and demolition waste as per the provislons

of the Construction and Demolition Waste Management Rules,

2016;

(t) involve communities in waste management and promotion of home

composting, bio-gas generation, decentralised processing of waste

at community level, subject to control of odour and maintenance of

hygienic conditions around the facility;

(u) phase out the use of chemical fertilizer in two years and use

compost in all parks, gardens maintained by the local body and

wherever possible in other places under its jurisdiction lncentives

may be provided to recycling initiatives by informal waste recycling

sector.

Page 3 of 10w
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(v) facilitate construction, operation and maintenance of solid waste
processing facilities and associated infrastructure on their own or
with private sector participation or through any agency for optimum
utilisation of various components of solid waste, adopting sultable
technology including the following technologies and adhering to the
guidelines issued by the lvlinistry of Urban Development from time
to time and standards prescribed by the Central Pollution Control
Board. Preference shall be given to decentralised processing to
minimize transpodation cost and environmental impacts such as-

i) bio-methanation, microbial composting, vermi-composting,
anaerobic digestion or any other appropriate processing for
bio-stabilisation of biodegradable wastes;

ii) waste to energy processes including refused derived fuel for
combustible fraction of waste or supply as feedstock to solid
waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency construction/
operation and maintenance of sanitary landflll and associated
infrastructure as per Schedule 1 for disposal of residual wastes in a
manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well
as operation and maintenance of solid waste management services
in the annual budget ensuring that funds for discretionary functions
of the local body have been allocated only after meeting the
requirement of necessary funds for solid waste management and
other obligatory functions of the local body as per these rules;

(y) make an application in Form-l for grant of authorisation for setting
up waste processing, treatment or disposal facility, if the volume of
waste is exceeding five metric tonnes per day including sanitary
landfllls from the State Pollution Control Board or the pollution

Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sixty days
before the expiry of the valldity of authorisation;

(za) prepare and submit annual report in Form IV on or before the
3othApril of the succeeding year to the Commissioner or Director,

Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of
the State Urban Development Department or village panchayat or
rural development department and to the respective State Pollution

Page 4 of 10
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Control Board or Pollution Control Committee by the 31st l*4ay of
every year;

(zc) educate workers including contract workers and supervisors for
door to door collection of segregated waste and transporting the
unmixed waste during primary and secondary transportation to
processing or disposal facility;

(zd) ensure that the operator of a facllity provides personal protection
equipment including uniform, fluorescent jacket, hand gloves,
raincoats, appropriate foot wear and masks to all workers handling
solid waste and the same are used by the workforce;

(ze) ensure that provisions for setting up of centres for collection,
segregation and storage of segregated wastes, are incorporated in
building plan while granting approval of building plan of a group
housing society or market complex; and

(zf) frame byelaws and prescribe criteria for levying of spot fine for
persons who litters or fails to comply with the provisions of these
rules and delegate powers to omcers or local bodies to levy spot
fines as per the bye laws framed; and

(zg) create public awareness through information, education and
communication campalgn and educate the waste generators on the
followlng; namely:-

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-
biodegradable recyclable and combustible), sanitary waste
and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas
generation or communlty level composting;

(vi) wrap securely used sanitary waste as and when qenerated in
the pouches provided by the brand owners or a sultable
wrapping as prescribed by the local body and place the same
in the bin meant for non-biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste
collectors, recyclers or waste collection agencies; and

Page 5 of 10w
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(ix) pay monthly user fee or charges to waste collectors or local
bodies or any other person authorised by the local body for
sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline
as specified in rule 23 for setting up and operationalisation of
sanitary landflll is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-
combustible and non-reactive inert waste and pre-processing
rejecG and residues from waste processing facilities to go to
sanitary landfill and the sanitary landflll sites shall meet the
specifications as given in Schedule-I, however, every effort shall be
made to recycle or reuse the rejects to achieve the desired objective
of zero waste going to landfill;

(zj) investigate and analyse all old open dumpsites and existing
operational dumpsites for their potential of biomininq and bio-
remediation and wheresoever feasible, take necessary actions to
bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of
dumpsite, it shall be scientifically capped as per landfill capping
norms to prevent further damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and
domestic hazardous waste from households including slums and
informal settlements, commercial, institutional and other non-
residential premises, multi-story buildings, large commercial
complexes, malls, housing complexes and the like in
compartmentalised and covered vehicle to the respective
processing facility.

Whereas, Rule 22 of the Solid Waste Management Rules, 2016 prescribes the
time frame for implementation of the said rules which is reproduced below:

22, Time frame for implementation:- Necessary infrastructure for

implementation of these rules shall be created by the local bodies and other

concerned authoritles, as the case may be, on their own, by directly or

engaging agencies within the time frame specifled below:

3
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# Activity Time Iimit
from the date
of notification
of rules

( 1 ) (2) (3)

1 Identification of suitable sites for setting up solid
waste processinq facilities

1 year

2 Identification of suitable sites for setting up
common regional sanitary landfill facilities for
suitable clusters of local authorities under 0.5
million population and for setting up common
regional sanitary landfill facilities or standalone
sanitary landfill facilities by all local authorities
havinq a population of 0.5 million or more

1 year

3 Procurement of suitable sites for setting up solid
waste processing facility and sanitary landfill
facilities

2 years

4 Enforcing waste generators to practice
segregation of biodegradable, recyclable,
combustible, sanitary waste domestic hazardous
and inert solid wastes at source

2 years

5. Ensure door to door collection of segregated
waste and its transportation in covered vehicles to
processinq or disposal facilities

2 years

6. collection and
and demolition

Ensure separate storage,
transpoftation of construction
wastes

2 years

7 Setting up solid waste processing facilities by all
local bodies having 100000 or more population

2 years

8. Setting up solid waste processing facilities by local
bodies and census towns below 100000
population

3 years

9 Setting up common or standalone sanitary landfills
by or for all local bodies having 0.5 million or more
population for the disposal of only such residual
wastes from the processing facilities as well as
untreatable ineft wastes as permitted under the
Rules

3 years

10. Setting up common or regional sanitary landfills
by all local bodies and census towns under 0.5
million population for the disposal of permitted
waste under the rules

3years

11. Bioremediation or capping of old and abandoned
dump sites

5years

Page 7 of 10
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4. Whereas, section 9 of the Jammu and Kashmir, Non-biodegradable Material
(Management, Handling and Disposal) Act, 2007 provides as follows:

Section 9 - Prohibition to throw biodegradable and non-
biodegradable garbage in public drains, natural or manmade lakes,
wetlands.- (1) No person, by himself or through another, shall knowingly or
otherwise, throw or cause to be thrown, in any drain, ventilation, shaft, pipe

and fittings, connected with the private or public drainage works, natural or
manmade lakes, wetlands any non-biodegradable garbage or construction
debris or any biodegradable garbage by placing in a non-biodegradable bag or
container likely to-

l. injure the drainage and sewage system;

ii. interfere with the free flow or affect the treatment and disposal of
drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudicial to the public

health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to be
placed, except in accordance with such procedure and after
complying with such safeguards as may be prescribed, any
biodegradable or non-biodegradable garbage in any public place

open to public vlew unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local

authority having jurisdiction in the area for the disposal of such
garbage.

5. Whereas, the Municipal Committee, Pattan has been in continuous breach of
the Water (Prevention & Control of Pollution) Act, 1974, Waste Management

Rules, referred above. Report of the committee comprising Regional Director,

J&KPCC Kashmir and Deputy Commissioner, Baramulla along with photographs

of unscientlfic dumping of solid waste observed in Iqbal colony near U turn,
Pattan in this regard is enclosed and;

Whereas, the matter of dumping of garbage illegally is also being heard by

the Hon'ble National Green Tribunal in oA 566 / 2024 and the order passed on

05.07.2024 in the matter is enclosed and;

6
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7. Whereas, contravention of provisions of the Environment (protection) Act,
1986, rules, orders and directions issued there under is punishable under the
said Act and this includes contraventions by Government Departments as well.

Now, therefore, in view of the above position of law, the deficiencies that
perslst in the implementation of the Water (prevention & Control of pollution) Act,
1974, the Solid Waste Management Rules 2016 and in exercise of powers under
Section 5 of the Environment (Protection) Act 1986, Section 33-A of the Water
(Prevention & Control of pollution) Act, 1974 and 31-A of Air (prevention & Control
of Pollution) Act, 1981, the following directions are hereby issued:

The Executive Officer, Municipal Committee, pattan shall:-

i. Ensure that solid waste is collected, processed, treated and disposed of
in accordance with the Solid Waste Management Rules 2016, plastic

Waste Management Rules 2016 and the lammu and Kashmir Non-
biodegradable tvlaterial (N4anagement, Handling and Disposal) Act, 2007.

ii. Ensure that no waste, whether bio-degradable or non-biodegradable,
from domestic or commercial establishments ln Iqbal colony near U turn,
Patlan shall be disposed of in violation of the Water (prevention and
Control of Pollution) Act, 1974 and section 9 of the Jammu and Kashmir
Non-biodegradable Material (Management, Handling and Disposal) Act,
2007.

iii. Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed
under rule 4 of the Solid Waste tvlanagement Rules, 2016.

v. Direct waste generators not to litter i.e. throw or dispose of any waste
such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc.r or
burn or bury waste on streets, open public spaces, drains, water bodies
and to segregate the waste at source as prescribed under these rules and
hand over the segregated waste to authorised waste pickers or waste
collectors, authorised by the local body.

vi. Submit a list of officials of Pattan Municipal Committee, who are
responsible for continuous violation of Solid Waste Management Rules

from 2019 onwards, for their prosecution under the Environmental

(Protection) Act, 1986.

0l
YN
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t vii. Submit the present status of Solid Waste & plastic Waste observed in
Iqbal colony, Pattan and action plan along with the timeline for its
removal from the above mentioned area.

viii. Furnish quantity of solid waste generated in pattan Municipal committee
Jurisdiction.

ix. Furnish the quantity of solid waste processed daily in pattan Municipal
Committee Jurisdiction and disposal thereof.

x. Furnish the action plan and timeline regarding processing of legacy waste
lying at Iqbal colony, as reflected in the recent status report of the
Committee dated 28.08.2024.

The response of Municipal Committee, pattan m

Control Committee by or before lSth December,2O24.

Encl:- (_!eaves)

ust reach J&K Pollutio

^ (Vasu Yadav)
lQ,tcnu,n^un

q B,,l11\

Copy to:

1. Principal Secretary to Government, Forests, Ecology and
Depaftment, Civil Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to GoW; Housing and Urban
Depatment, Civil Secretariat, Jammu / Srinagar.

3. Divisional Commissioner, Kashmir.
4. Deputy Commissioner/District Magistrate, Baramulla.
5. Regional Director, i&K PCC, Kashmir.
6. Director, Urban Local Bodies, Kashmir.
7. Scientist'B'In charge MSW, J&K pCC

8. Divisional Officer, PCC, Baramulla.

Environment

Development

Page 10 of 10
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The Govemmenlot Jamnu and Iusimlr
Office of The Executive Afficer, 

*Municipal 

Connliee fuwn

tA,^^r.r -
T eleph clndF a N o:01 95&231 lN Ealrtl t0.'oa9r6@Prlt cut

uir* \t{ffiffi| a slt
qJ'r'i l\DlA

The Chairman,
J&K PCC,
KaSHMIR.

No :MC/P rn/ G I \'l \ o -\'l ( n >o >1

Stibject:- Violatiorr of Soiid 'J{aste ivlanagemerrt Riiles, i 6 by MuniciP*l

Committee Pattan.

sir
Kindly refer your office communication No. JKPCCA{GT/s 66-202411491-

04112/2024, in this context enclosed kindly find herewith the requisite

(i to x) directions as reflected in said annexure for fbvour of kind

informatiop, please.

Encls: (As above)
cer,

---ltt- -il l l LLcti,

Pattan.

Copy to the:-
l. Member Secretary I&K PCC for kind information.

. i.

r.. .

, ."|

Dated

:

I

nnLV

99 dated:

reply to

Ic (+1

t\-L

rrr7l

t6. rL- *

....G
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."r ..:\

l'!:'
lrt:T el e p h onet F at No: 01 9 i42jl 400 E n ti I I D : an qt@gotalr. co.tr

The Govemmentof Jammu and lhshnir
0frce of The Executive Officer, frlunicipal Comnifree Pawn

tt*

i di:; -t*:.";*:..
-frEif r)r.t I\DI^

Y6 {',fl rSql fir

Violation of Solid Waste Management Rules, 2016 by Municipal Committee, Pattan and
submission of reply, thereof.

itl Noti$' ihe wasre coilection schedule and
method of collection for segregated bio-degradable
and non-biodegradable wzrste and collect waste in
accordance with the schedule and method so
notified.

qrra

tleated and disposed of
Solid Waste Management
N4anagement Rules 201

(1,{arragemeiit,

l. Ensure that solid waste ls collected, processed,
1n accordance thewith

Ru 20les 6 Wastelasticp
6 theand J andalnmu

Kashmir Non-biodpgradable Material
T\: ^.ut5^..1+ru ann?llai,C,iii.rg t)-^^^t,PUtal l'1'LJ'1,

There exists no SWM facility at MC Paftan. The muttcr
regarding identification of land for establishment of
Solid Waste Management Plant is under consideration ut
Distri ct Admi nistration/Revenue Authori ties leve l. Once
the land is identified for the said purpose the waste witl
+L^- L^ --^^^^^^l *^^+^l ^-}.l l:^-^^^l ^S:- ^^^^-l--^^ultrlr utr pruussscu, utrat(,u inru urspuscu ur lll auuuruttiiuc
with the Solid Waste Management Rules, 2016 , plastic
Waste Management Rules 2016 and the Jammu and
Kashmir Non-biodegradable Material (Management,

and 2007

establisllnents ln Iqbal colony near U tum, pattan
shall be disoosed of. in violation of the Water
(prevention and Control of pollution) ACT, 1974
and section 9 of the Jamrnu and Kashmir Non_
biodegradable Matenal (Management, Handling
and Disposal) Act, 2007 .

IL Ensure that 110 whetherwaste bi e oro-degradab
Itoil fi'om-biodegradable. domestic coor mmerc al

garbage at Iqbal Colony Pattan near U
Turn has completely been stopped by this office and at
present no waste is being disposed of in violation of the
Water (orevention and Control of Pollution) ACT. 1974
and section 9 of the Jamnrtr and Kashmir Non-
biodegradable Materjal (Managernent, Handling and
Disposal) Act, 2007. The area under question has been
covered properly by fresh soil and the locals have also
appreciated the current Executive Oftjcer for his efforts

The dumping of

the said oI rano.ln

compartmentalized (dry and wet)

Facility at Pattan Town. The land
of land at Rakh Burn pattat
establishment of Solid Waste Managenrent plant but the
locals of the said area have agitated the rqatter before the
Hor,'ble High Coi:i-, and the issiie iq qfrder trial at
Hon'ble High Court Srinagar. Now, the mattgr has been
taken up with the District Administratior/Revenue
Authorities for identification of alternative land for
Establishment of Solid Waste Management plant which
is under their consideration, as and when the SWM
Facility is availed by MC pattan the status of the same
will be shared separately with your office. The schedule
will be notified soon under intimation to your good
office.

the door steps of
jurisdiction bf

segregated

Management

As of now the waste is collected ip a
manner from all house\olds existing
within the MC P4ttan through

Hoppels. The waste so
collected is thereafter being to Baramulla in
view of non-availability of id Waste

rneasuring 15 Kanals
were identifted for

iu Enfarce perlbrmance of duties by the waste
generators as prescribed under rule 4 of the Solid
Waste M'anagemenl Rule,s, 2016,

envisaged id

notification
tnrs

offiThis willce wlthcomply the :rsparameters
under rule of4 the Sol Waste Management

R 20 6ules, within the tambicomlng Municiof pal
ttteeComm Pattan. The ln this standsregard

rD lsneo opu vloeItlce o.Naireaciy by ML/rtn/ ) J.
59 dated:2410912024

v. Direct waste not to litter i.e. thLrow or Will be The status ol'theed in letter and

1
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f any waste such as paper: bottles, cans,
te--. packs, fmit peel, wrapper.s, etc., or burn or
burv wa:ite on streets, open public spaces, drains,
water bodies and to segregate the waste at source as
prescribed under these rules and hand over the
segrcgatcd wtrstc to authorised waste pickers or
rl'aste col lectors. authorised

dispose o

the local

.f tutrt\,tIUII

Remediation through Bio-Mining of Legacy Wustc utd

the staius oi the same wiii be shareti sepnrst{rly with

office.
uiii Fumish quaritity of solid waste generated in

1 pattan N4unicipal committee Jurisdiction.
(05) Tons Waste is being generated pcr clay within thc

ambit of MC Pattan.

As of now 5MT of solid waste is co

basis in Municipal iurisdiction ol'MC Pattnn. As thcrc

exists no Solid Waste Management Plant at MC l)attan
the waste so collected is being transported to M(:
Baramulla. Once the SWM Facility is establishcd hy

llected onr dnily

MC Pattan the quantity ofr processed waste shall br:

shared

The timeline for removal of
Colony area will be taken up with the Dircctoratc ol'
Urban Local Bodies Kmr for its Remediation through
Bio-Mining of Legacy Waste and the status of'thc samc
shall be shared separately with your office. It is right on
to submit here that the wagte lying at Iqbal Colony

the waste fmm the lqbal

Pattan is completely covered a bulk layers of soil
and there seems no visible

sarne will be shared seParate l!''rvith !'rtur rrllicc

Enclosedrrt Sutrr

C'oulni
mit a list of offrcials of pattan Municipal
ttee, wiro are responsibie ior continuous

violation of Solid Waste Management Rules from
l0l9 onwards. tbr their prosecution under the
Euvironntental AcL 1986
uii Subrrrit the prcsent status of Solid Waste &
olastic Waste obserued in Iqbal colonv. Pattan and

action plan along with the timeline for its removal
from the above mentioned area.

ix. Furnish the quantity of solid waste processed

dailr in pattan Municipal Committee Jurisdiction
and disposal thereof.

x. Furnish the action plan and timeline regarding
processing of legacy waste lying at Iqbal colony, as

reflected in the recent status report of the
Comminee dated 28.08 .2024.

.
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Na me of Iofficia

Sh AltatH ussalln atBh
2. Sh Abdul Kh

r€e
3.
{, CL

DU
oL-Dila t.^^

KUU r ^ 
L_-JAlt IIt au n^ra

AltaSh Hf Bhaussaln t

Sh Ahmad

1
Sh Pee.r lrshad

1
Sh Javid mAh Mad rI

4. Sh Shakoor A h adnl

2021
5

I

Sh Mohd bal Khanda

Sh Altaf Hussain Bhat.,
Sh Ab

3. Sh Javid Ahmad Mir
i4. Sh ShakoorAhmad Pa

5.
2022

Sh Mohd bal Kh

Sh Altaf Hussain Bhat
1 Sh Ab
1
J.

sL l--.:l l L--l f,t:--i'lr lravtu Arrillau rYrrr

4. Sh ShakoorAhrnad
Sh Mohd bal Khan

Sh Mohd Yousuf

2023

I.
a Sh Ab Rasid Haiam

Sh Javid Ahmad MirI
4- Sh Farooq Amad Goiri
5. Sh Irshad Ahmad Peer
6. Sh Mohd Iqbal Khanday

Sh Mohd Abbas Malik

LIST OF OFFICIALS to Point No.
Year

1

The aforementioned offrcials have remained posted at MC Pattan w.e.f 2019. Flowever, it is
imporrant to note that the dumping site has been in opiration for over four de[ades prior to their posting.
Additionally, it is noteworthy that at the time the dumping site became operational, there were no
residential areas its viciniw

J

UC

MC C

l.

l.
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An""*- (

Jammu and Kashmir poflution contror committee
i;x$:x'^r,"ji i:ffi'J :38ffi II R:1.ffi':d,"Xiij,, * *,

Tel - 01 9 1 _2476927; mait - membersecretaryikspcb@grnail.com

subject Levying of .Environmental compensation to the Executiv'b officer,
M un icipal co mmittEe pattan, -District B aramuua.

oRDER No. I I JKpcC of zoz5
Dated /$ -o9-zoz5

whereas, persistent reports about dumping of solid waste by Municipal
committee, Pattan Baramulla, in the vicinity of Jetty , Baramulla in violation to solid
Waste Management Rules, zot6 were received; and

whereas, the unscientific and illegal dumping of municipal solid waste is inviolation of Environmental laws and the directions of the Hon,ble National Green
Tribunal (NGT) and;

whereas, the Divisional offi6er, Pollution control committee, Baramulla after
cottducting fresh inspection of the site, reported that no new site has been identified atBurran Pattan, Baramulla, and presently entire solid waste generated from Municipal
comnlittee Pattan, Baramulia is being dumped at Jetty Baramulla in violation of
Municipal solid waste, Rules zo16 and forwarded the case for imposition of
Environmental compensation upon Executive officer, Municipal committee pattan,
District Baramulla to the Regional Director, Pollution control committee, Kashmir and;

whereas, Regional Director, Pollution control committee, Kashmir endorsed the
reconlmendations of the Divisional officer, pollution committee, Baramulla and
submitted the Environmental compensation format of Municipal committee pattan,
District Baranrulla for levying of Environmental compensation vide letter No.
JKPCC/ROKI LS I EC/ 2oz5/ tz-r3 dated LL_o2_2o25; and

whereas, accordingly case was forwarded to Technical Advisory committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluationof Environmental compensation, which recommended levying of Environmental
conlpensation amounting to Rs.7.632 lacs (Rupees Seven takh Sixty Three Thousand
only) for dumping of Municipal sotia waste and untreated disposal of 2.65 TpD for a
period of 16 days (w'e'f.r3-o8-zoz4i.,e date of issuance of first legal notice to the date
of shifting of duniping site to other place) as worked out in accordance with the
guictelines franred in this behalf; and

Whereas, accordingly notice for levying of Environmental compensation was
served upon the Executive Officer, Municipal Council Pattan,-District Baramulla vide No.
JKPCC/LSK/EC/MC-Pattanl7653317lzo5-zo7 dated z4-o6-zoz4, with the direction to
shor'r' cause within o7 days, as to why Environmental Compensation as worked out by

r.}b'"*?,*"r- \
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the Technical Advisory committee(TAC) be not levied, which he failed to respond even
after lapse of reasonable time

Now, therefore, Environmental Compensation amounting to Rs. 7.6g2 lakh
(Rupees seven lakh, Sixty Three Thousand only) is levied upon the Executive officer,
Municipal Committee, Pattan,-District Baramulla for dumping of municipal solid waste
and untreated disposal of 2.65 TpD of solid waste, for 16 days (w.e.f.r3-og-z oz4 i.e,
date of issuance of first legal notice to the date of shifting of dumping site to other
place) as worked out by the Technical Advisory Committee of the J&K pollution Control
Committee. The Executive officer, -I/lunicipal Committee, pattan,-District Baramulla is
directcd to deposit a sum of ns.z.dgz r&n in the Environmental compensation Fund
Account No. ooz3o4o5loooooor of the JK Pollution control committee in J&K Bank Ltd.
within 3o days from the date of issuance of this order.

In case of default to pay Environmental compensation in due time, the violator is
liable to pay Environment Compensation by (z) two times, (4your times ,(g) Eight times
for znd,3rd and 4th quarter respectively as per the guidelines of Environmental
compensation issued by Central Pollution control Board (cpcB) and violator will not be
allowed to operate.

Issued with the Approvar of the competent Authority.

rcrransffikkkk;'-
Y-"St:' 

se*etary' 
I 6' q-]5;

Il; Ji [*/#X'#r' 
- P attan / 7 6 ssz'{ \ t *1

Copy to the:-
i) Deputy commissioner/Districi Magistrate, Baramulla for information .ii) Director, urban Local Bodies, Kashmir for information.iii) Regional Director, Pollution Control Committee, Kashrnir for information andfollow up action.
iv) Divisional officer, Pollution control committee, Baramulla for information and

necessary action.

,
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' .,r,r,.**
The apgu'o"e,J

NCT ordcr d

fornru la for leq.ing Elnvironrnental Compensation under' Polluter Pays' in O.A. No. S93O0t7 by the Hon,btePrinciple,.281118/2019, in a case ritlerl Paryavara n Suraksha Sarniti & Anr. V/s Union of India &Ors., is as given below:_
Frtvirunmeltal Conrpensation (Lacs Rs.) = 2,4 (Waste Generation - Waste Disposed as per the Rules) + O.O2Generation - Waste Disposed as per the Rules x N + Marginal Cost of Environmental Externality x (Waste Generation

)
(Waste

- Waste Disposed as per the Rules) x N
Where; waste quantity is

N i: no. of ol
in Tons I

violation
Per Day (TPD)
from the date of issuance of' first notice

The stetus of MS14 generation and violation committed by Munieipal committee pottan, District Baramu[a (J & K) withregnrd to improper and unscientific waste management, as per different reporls is as under: _

A) CI ass III Town

27.5A0

B)

c)

D)

Populatio u of Pattrn'l'orrn

a ) (. lass of the City/ Torvn

tr)Currcnt estimsted population

Murricipal Wastc
Capacirl' Cap (TIrD)

Ilanagement

No, of rlnys of r,;olation (N)

Calculated Ilarginal Cost of
Environ mental Externality (Lacs Rs.
Prr Dar

as per census lt

11<

2.65 TPI)
As urnual submittr:d M(' Patran I )istricr

O'I'PD

(As per EC lormar submined by D.0. pCC, Baramulla)

2.65 TPt)

0.000397.5

0.01

= 2.4 (2.65 - 0) + 0.0? (2 .65-0)x 16 +0.01 x (2.65 - 0) " 16

Quantitr of Solid wuste generation (As per CPCB sponsored survey in various cities and towns of India)

Quantity of
S\\ l\I Rules.

rste disposed as per
I (t.

w
:!0

(E)

(F)

(G)

16 days

(with effect frorn I3.0g.2024' i.e.date of issuance of first regar notice to the dare ofshifting of dumping site to orher prace, as e*;;e"rt orn.o. -pcc 
Baramuila)

Minimum
Ex ternalitt
Committee

Value of Invironmental
reconrmenJed b1. the

Rs. Per

Envi ronmcntal Cornpensation
([,acs Rs.)

:6.36+0.848 +0.424

= 7.632 Lacs lSeo€,1 , lald,y5 ,

h"*
qr [lZrrc* tErxraa-J

L
V'e*-l

,*sph.r*'r(Memtrer'i'AC) T.{C)
TAC)
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\
Jammu and Kashmir Pollution

Control Committee
chairmanSTjksPcb@gmail com

membersecretaryikspcb@gmail com

0191 - 2472881 2476925

, ,V
Ar"ne-l -]

Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

LiTE
L,festyle for
Fnvironment

Deputy Commissioner,
Baramulla.

No. IKPCC/NGT/566/2024/]]\L\\ Date: ll - tt-2025

Sub: Recovery of Environmental compensation levied upon chief Executive

Officer MuniciPal Council, Pattan'

Ref. No. f KpCC/LSft/MC /Pattan/7653317 /46'49 dated 16-09-2025

Sir,
Please refer to the subject and reference cited above. In this connection' I am

to request that J&K PCC had levied Environmental compensation amounting to

Rs,T.632tacvidethisofficeNo.fKPCC/LSKIMC/Pattan/765331.7/46-49dated

t6-og-2025 [Copy of order enclosed as Annexure-l). But the Ievied Environmental

compensation has not been deposited by the cEo MC Pattan till date'

In this connection, you are requested to kindly get the Environmental

Compensation recovered from the Municipal Council, Poonch as on Arrears of Land

Revenue and get the same deposited in the online Environmental compensation

Fund Account No. 00234051000601' of the J&K Pollution Control Committee '

Yours faithfullY,

(Dr.R. inath)IFS

{ Member ry

Copy to:-

l.Commissioner/SecretarytoGovernment,Housing&UrbanDevelopment
Department, Ci;il Secreiariar, lu**ulirinag-ar for favour of kind information'

2. Regional pirector, Kashmir for information & follow up'

*A-4
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Jammu and Kashmir
Pollution Controt Committee

chairmanSTjkspcb@gmait.com
membersecretaryjkspcb@gmail.com

0191 _2472881,2476925 @ Mtr,ff

hnn* - g

Parivesh Bhavan, Forest Comptex
Transpoft Nagar, Jammu, 1g0 006

Sitk Factory Road
Rajbagh, Srinagar, 190 0Og

No.:

Sub:

Ref:

Sir,

IKPCC/Sc./OAS66-ZOZ4/Z6AII.I Date: ott -02-2026

Recovery of environmental compensation levied upon chief ExecutiveOfficer Municipal Council, pattan.

with reference to this office No. JKpcc/Ncr/s66/2024/1s42_44; dated:
11'11'2025 on the subject cited above, it is requested that the EC revied upon
Municipal council Pattan, amounting to Rs 7.63zrac has not been deposited by
the Executive officer Municipar council, pattan til date.

In this connection, you are again requested to kindry get the
Environmental compensation recovered from the Municipal council, pattan as
Arrears of land Revenue and get the same deposited in the online EC Fund
Account No. 002340s1000001 of rhe f&K poilution contror committee.

Yours sincerely,

R. th, IFS
$&Iember

Dr

Deputy Commissioner,
Baramulla
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925 @M

Anna ,* - l

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

ilrr
Life$yle for
Environment

Regional Director,
)&K Pollution Control Committee,
Kashmir. Reminder-lV

No.: IKPCC/Sc./OA566-2O24/25/ UU{ Date: 27 -OL-2O26

Sub: Violation of Solid Waste Management Rules, 2Ot6 by Municipal
Committee, Pattan.

Ref: 0 IKPCC/Sc./OA 566/2024/1545; dated 11.L1.2025.

ii) J KPC C/ Sc./ OA 5 66/ 2 02 4/ 1 7 B 5 ; dated 1- 6. 1 2.2 0 2 5.

ii|) IKPCC/Sc./OA 566/2024/893; dated 31.12.202 5.

Sir,

With reference to the subject cited above, you are again requested to

share the compliance status of the directions issued to Executive Officer,

Municipal Committee Pattan with this office by or before L5.O2.2O26.

Yours sincerely,

l-r-''-
Dr. R. G$pinath,IFS

ywMembef Secretary
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J&K PCC

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

fnne+ - I t

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

,M
Lifestvle for
Envirdnment

urr

Executive Officer,
Municipal Committee, pattan.

No.: fKPCC/Sc./OASG6-ZOZ4/26/yils Date: 7D -02_2026

Sub: Recovery of environmental Compensation levied upon Chief Executive
Offi cer Municipal Committee, pattan.

Ref:

whereas, directions were issued vide this office No. IKpcc/N GT /s66-
2024/1491.-99; dated: 04.1,Z.ZOZ4

Management Rules, 201,6.

regarding violation of Solid Waste

Whereas, Environmental Compensation was levied upon you vide this office
No' l-1 IKPCC of 2025 dated: 16.09.2025 for violation of Solid Waste Management
Rules, 201,6.

whereas, fresh spot inspection was conducted by J&K pcc and report
indicates that no treatment of legacy waste has been carried out at pattan, the
waste has been only covered with soil.

whereas, you have failed to submit Environmental Compensation levied
upon you @ Rs 7.632 lacs.

As such, you are directed to: -

Ensure deposition of Environmentar compensation revied @ Rs 7.632
lacs in bank Accounr No. 002340s1000001 of the J&K pollution
Control Committee.

ii' Ensure bio-remediation of regacy waste at pattan.

iii' Ensure scientific disposal of fresh waste at f etty Baramulla

I
Dr. R. dfrffi-"tn, rrs

l,f,tll{embel secretary
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